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COUNCIL OF STATE.

Thursday, 12th Fetruary, 1931.

The Council met in the Counci! Chamber of the Council House at Eleven
of the Clock, the Honourable the President in the Chair.

MEMBER SWORN :
The Honourable Mr. K. V. Rangaswamy Ayyangar (Madras: Non-Muham--
madan).

MOTION FOR THE ELECTION OF A MEMBER TO THE GOVERNING
BODY OF THE IMPERIAL COUNCIL OF AGRICULTURAL RE-
SEARCH.

TeE HoNovraBLE SR FRANK NOYCE (Education, Health and Lands
Secretary) : Sir, I move :

“ That this Council do proceed to elect, in such manner as the Honourable the
President may direct, cne Member to sit on the Governing Body of the Imperial
Council of Agricultural Research.”

The motion was adopted.

Tae HoNouraBLE THE PRESIDENT : In conuection with that wmotion

I direct that nominations shall be received up till 11 o’clock on the morning

of the 20th February, or, if the 20th is a holiday, up till 11 o’clock on the

morning of the 21st February. If an election is necessary, I shall on that

galsc’l direct when it will be held and the manner according to which it will be
eld.

Ll
——

INDIAN RESERVE FORCES (AMENDMENT) BILL.

His ExceLLENcY THE COMMANDER-IN-CHIEF: Sir, I move for
leave to introduce a Billto amend the Indian Reserve Forces Act, 1888, for
certain purposes.

The motion was adopted.

- His ExcELLENCY THE COMMANDER-IN-CHIEF ) Sir, I introduce the-
, v
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NOMINATIONS FOR ELECTION TO THF STANDING COMMITTEE
ON ROADS.

TaE HoNoURABLE THE PRESIDENT : In connection with tke election
of Members to serve on the Standing Committee on Roads, three Members
have to be elected and the following Honourable Members have been nomi-
nated :—

The Honourable Saiyed Mohamed Padshah Sahib Bahadur.
The Honourable Mr. Ernest Miller.

The Honourable Mr. Mahmood Suhrawardy,.

The Honourable Rai Bahadur Lala Ram Saran Das,

The Honourable Mr. Satyendra Chandra Ghose Moulik,

The Honourable Mr. Abu Abdullah Saiyid Hussain Imam,

The election of three Members out of those six Members who have been
nominated will take place at the next meeting on the 17th of February, and I

shall, if an election is then vecessary, direct at that time how the election will
be held.

STATEMENT OF BUSINESS.

Tae HoNouraBLE SIR BROJENDRA MITTER (Leader of the House) :
Sir, with your permission I desire to make a statement as to the probable
course of business for next week. As Honourable Membhers are aware, His
Excellency the Governor General has appointed Tuesday, the 17th, for the
presentation and Friday, the 20th, or Saturday, the 21st, if the 20th is a
holiday, for the general discussion of the Railway Rudget in this Chamber.
After the presentation of the Budget, motions will be made for the considera-
tion and passing of the Punjab Criminal Procedure Amendment (Supple-
mentary) Bill, which was laid on the table of this Chamber on the 10th instant.
Thereafter, subject to your approval, a motion will be made for the election
of Members to serve on the Standing Coramittee on Emigration. Only if an
election is necessary, the Council will then proceed to elect Members to sit on
the Standing Committee on Roads. Wednesday, the 18th, will be devoted
“to non-official business ballotted for that day. I shall hope to make a further
statement as to the course of Government business after the general discussion
of the Railway Budget.

ELECTION OF TWO MEMBERS TO THE COURT OF THE DELHI
UNIVERSITY.

THE HoNOURABLE THE PRESIDENT : Before I adjourn the Council, I
would remind the elected Members of the Council that they are now going to
elect two of their number to serve on the Court of the Delhi University. Under
section 18 of the Delhi University Act, No. VIII of 1922, the Court includes
two persons elected by the elected Members of the Council of State from -
among their own number. They will therefore proceed to comply with that
Statute after I have left the Chair.

The Council then adjourned till Eleven of the Clock on Tuesday, the 17th
" February, 1931.
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